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ORDER 

 
Per PARTHA SARATHI CHAUDHURY, JM: 

 

This appeal preferred by the assessee emanates from the order 

of Commissioner of Income Tax [Appeals]-11, Pune (for short, 

„CIT(A)‟), dated 28.04.2023 for A.Y.2016-17 as per the grounds of 

appeal on record. 

 

2. At the outset, learned counsel for the assessee submitted that 

they have given a petition before this Bench requesting to transfer of 

the case to the Mumbai Benches of the Tribunal, as the correct 

jurisdiction for filing this appeal is Mumbai.   

 

3. We observe from the assessment order that it is passed by the 
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DCIT, Central Circle-1, Thane and as per Income Tax (Appellate 

Tribunal) Rules, 1963, Thane is not within the jurisdiction of the Pune 

Benches of ITAT, therefore we dismiss this appeal for want of 

jurisdiction. 

 

4. In the result, appeal of the assessee stands dismissed.   

 

Order pronounced in open Court on 07th March, 2024. 
 

 

       Sd/-            Sd/- 
  (INTURI RAMA RAO)                    (PARTHA SARATHI CHAUDHURY)                 

  ACCOUNTANT MEMBER    JUDICIAL MEMBER  

 
Dated : 07th March, 2024 

 

vr/- 
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